
Central Administrative Tribunal
Principal Bench, New Delhi.

CP-208/96 in
OA-869/95

New OeThi this the 23rd day of April, 1997.

Hon'ble Dr. Jose P. Verghese, Vice-Chairman(J)
Hon'ble Sh. S.P. Biswas, Member(A")

S/Shri

1. Kishan S/o Sh. Srr Chand

2. Sita Ram S/o Sh. Kalu Ram

3. teiffl Singh S/o Sh. Lai Ram

4. Nehar S/o Sh. Ram Avtar

5. Rw?ari Lai S/o Sh. Chottey Lai

6. Attar Singh S/o Sh. Ramji Lai

7. Hwikoo S/o Sh. Bindra-Dnn

8. Vinod Kumar S/o Sh. Kesho Sharan

9. SewEaj Bhan S/o Sh. PrateTd Singh

10. Li loo Raw S/o Sh. Badhawa Ram

11. Lubhaya S/o Sh. Khazan

12. Ram Dularey S/o Sh. Ram Swaroop

13. Mega Ram S/o Sh. Manohar Lai

14. Naresh Kumar S/o Sh. Jagbir Singh

15. ftwr Dhan S/o Sh. Sh. Magtna

16. Bab Din S/o Sh. Dhanu Prasad

17. Raib S/o Sh. Raraeshwar

IB. Khem Lai S/o Sh. Shiv Lai

19. ̂ id Nath S/o Sh. Ram Swaroop

20. Om Prakash S/o Sh. Lai Ram Petiticne: -
CAll working as Group 0 amployaes in the office of Chief
(through Sh. Yogesh Sharma, advoc.k? Health Officer»NRtN*w Delhi)

versus

Sh. V.K. Aggarwal,
General Manager,
Northern Railway,
Barodar House,

New Ded-bi. .... ResponwieRt

-(through Sh.' R.L. Dhawan, advocate)



ORDER(ORAL)
deliwred by Hon'ble Dr. Jose P. Verghese, V.e.(J)

The respondents have filed an affidavit of

coRpt^nce. On perusal of it, we find that substsntftl

cofflpliance has already been done at the instance of the

resp(w»rferrts. In view of this affidavtf and the

statement made by thA learned " counsel for the

respondents that the payraent will be made within four

weeks, no further orders are required to be passed in

this ieontempt petition. Accordingly, thfs contempt

petition is disposed of. Notice issued to the alleged

Gontemmer is discharged. -

(S.P. 'Biswa^;)
Memtaer(A)

(Dr. Jose P. Verghese)
Vice-Chaipman{JJ


